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ORDER
Per B.R. Baskaran (AM) :-

The appeal filed by the assessee is directed against the order dated
4.12.2014 passed by learned CIT(A)-59, Mumbai and it relates to A.Y. 2008-09.

2. None appeared on behalf of the assessee and hence we proceed to

dispose of the appeal ex-parte, without presence of the assessee.

3. We heard learned Departmental Representative and perused the record.
The Assessing Officer has treated the assessee in default u/s. 201(1) for
remitting TDS amount belatedly. Accordingly he raised demand u/s 201(1)
and charged interest u/s 201(1A). The appeal filed by the assessee challenging
the said order was dismissed by learned CIT(A) ex-parte, since the assessee did

not appear before him.



Sanofi India Limited

4. We noticed from the order passed by the learned CIT(A) that first
appellate authority has given only one opportunity to the assessee, which was
not availed by the assessee. From the statement of facts filed before learned
CIT(A), we notice that the assessee has brought out certain factual aspects of
the matter and they have not been considered by the tax authorities. Under
these set of facts, in the interest of natural justice, we are of the view that the
assessee should be provided with one more opportunity to represent its case.
Accordingly, we set aside the order passed by learned CIT(A) and restore the
same to his file with direction to examine the case of the assessee afresh by

affording adequate opportunity of being heard to the assessee.

5. In the result, appeal filed by the assessee is treated as allowed for

statistical purposes.

Order has been pronounced in the Court on 18.10.2016
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